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THE GRICULTURAL PRODUCE CESS (AMENDMENT)
' o A( T 1970 , '

Vo No. 40 "op-1970* :
\ i ' - o st December, 1970 ]'.‘
An act furthex\ to amend the Agrlcultural Produce Cess Act, I940..

BE 1t enacted \by Parliament in the Twenty ﬁrst Year of the Repubhc
of India as follows:

1. This Aét may\be called the Agncultural Produce Cess (Amendment) Short
Act, 1970. \ A title,

27 °“94g o 2 In sectlon 2 of\the Agrlcultural Produce Cess Act 1940 .(hereinafter Amendment
' --referred to as the prin c1pa1 Act), for clause (a) the followmg clause shal] ©fsectiona.
-be substituted, namelsy; i

. "‘(a) “Collector\\ means a Collector of Customs as- défined in
52 0£1962.; .- clause (8) of sectlo\n 2 of the Customs Act 1962 and’ :
3 In sectlon 5 of the rmmpal Act, for the WOrds “The Central Board Amendment
of Revenue”, the words and figures. “The Central BOar “of Excise and °f fection s
~ B4of 1963 Customs constituted under the Central Boards of Reven e' Act 1963” shall
be substltuted \

4, After section 5 of the gxmmpal Act; -the- followmg sectlons ‘shall be [nsestion
. inserted namely‘— . A : ff&f&. SA
. B S \ R and 5B,
52 0f 1962, “5A. The provisions of \he Customs Act 1962 and the rules and Certain
regulations made thereunder) including those relating to refunds and BfSyisions
rexemptions from duty, shall \so far as may be, apply in relation to Customs
the levy and collection of customs duty on all articles included in ﬁf:’p;??
the Schedule as they apply in\relation to the levy and collection of

duty payable to the Central Government under that Act. .
5B. (1) Whoever— \ Penalties,
(¢) evades the payment of any customs duty under this Act,
or _ A \ .
(b) fails to furnish any information which it is his duty to

furnish or furnishes information which is false in material parti-
. eulars or which he does not belieye to be true, or
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(¢) abstructs the Collector or any other officer in the perfor-

mance of\ his duties under this Act or any rules made there-
under,

shall be punishable with imprisonment for a term which may extend
to six months,|or with fine which may extend to two thousand
... Tupees, or vnth\l:oth

(2) Any court trylng an offence under thls Act may dlrect that
any article specified in the Schedule in respect of which it is satisfied
that an offence punishable under this Act has been committed shall
be forfeited to the\Central Government and may also direct that all

Amend- packages, coverings&\or receptacles in which such article is contained
ment of and every vessel or, other conveyance used in carrying such article
section 7.~ gha]l be forfeited to| the Central Government.”.

Amend- ' 5 In sub—sectlon (1) f section 7 of 'the principal Act for the words
mentof . “the representatives of the| Central Leglslature” the words “the Members
section8. - 5¢ Parliament” shall be’ suk)stltuted '

6. In section 9 of the -principal Act for sub- sectlon (3) the followmg
‘sub-gection shall be substituted, namely:— .

“(3) Every rule made under this Act shall be laid, as soon as

,may be after it is made, before each House of Parliament while it s’

“in session for a total perlof of thirty days which may be comprised
in one session or in two successive sessions; and if, before the expiry
0f the session in which it i3 so laid or the successive sessions afore-
said, both Houses, agree in ‘ﬁxakmg any modification in the rule or

both Houses agree, that the nule should not be made, the rule shall "~ %

the £ase inay be; so, however that any such modification’ or annul-
 ment .shall be. w&thout pre]udx%e to. the va11d1ty of anythlng prev1— -
ously done under that rule.” \

v ;_;thereaiter have effect only in svich modlﬁed form or be of no effect, as

Amend-

the 7. In the Schedule to the pr1nc1pa1\Ac’c for 1tem 21, the followmg item
ment of°  shall be substituted, namely:— - '\ ¢
Schedule.

- “21. Sheep’s or lamb’s wool aA,_d animal hia"r, VWI"létheI“: or not.
scoured or ¢arded.”, R



